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THE UTTAR PRADESH
STATE ROAD TRANSPORT CORPORATION

OFFICERS SERVICE REGULATIONS, 1998

In exercise of the powers conferred by clause (c) of sub-section (2) of Section 45 of the
Road Transport Corporation Act, 1950 (Act no. 64 of 1950) and in supersession of all existing
regulations and orders, on the subject, the Uttar Pradesh State Road Transport Corporation
with the previous sanction of the State Government makesthe following regulations
regulating the conditions of appointment and service and the scales of pay of the officers
appointed to the Uttar Pradesh State Road Transport Cor poration Officers Service.

THE UTTAR PRADESH STATE ROAD TRANSPORT
CORPORATION OFFICERS SERVICE REGULATIONS, 1998

PART-I
GENERAL

1. Short title and commencement.—(1) These regulations may be called the
Uttar Pradesh State Road Transport Cor poration Officers Service Regulations,
1998.

(2) They shall comeinto force at once.

2. Status of the Service. The Uttar Pradesh State Road Transport Corporation
Officers Service comprises Group " A" and Group " B" posts.

3. Definitions. (1) In these Regulations, unlessthereis anything repugnant in
the subject or context:

(@) "Act" meansthe Road Transport Corporation Act, 1950, as amended from
tl me to time;

(b) " Appointing Authority" meansthe Managing Director;
(c) "Board" meansthe Board of Directors of the Corporation;

(d) "Chairman" meansthe Chairman of the Board;

(e) " Citizen of India" meansa person whoisor isdeemed to be a citizen of
India under Part |1 of the Constitution;

(f) " Constitution” meansthe Constitution of India;

(g) " Corporation” meansthe Uttar Pradesh State Road Transport Corporation
established under Section 3 of the Act;

(h) "Managing Director" meansthe Managing Director of the Corporation,
and includes any person for the time being holding the char ge of the post
of the Managing Director;

(1) "Member of Service" meansa person appointed in a substantive capacity
under theseregulationsor ordersin force prior to the commencement of

theseregulationsto a post in the cadre of the service;

(j) " Other Backward Classes of Citizens' meansthe backward classes of
citizens specified in Schedule | of the Uttar Pradesh Public Service
(Reservation for Scheduled Castes, Scheduled Tribes and Other Backward
Classes) Act, 1994;

(k) "Service® meansthe Uttar Pradesh State Road Transport Corporation
Officers Service;

(1) " Substantive appointment” means an appointment, not being an adhoc
appointment on a post in the cadre of service, made after selection in

1. English trandlation of the Notification No. 373/Sachiv Nigarn/98 dated 10.09.98.
[35)
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accordance with theseregulations and if there were no regulations, in
accordance with the procedure prescribed for thetimebeing by orders
Issued by, or under authority of, the Boar d;

"Year of recruitment” meansa period of twelve months commencing
from thefirst day of July of a calendar year.

PART - I
CADRE

4. Cadre Of the Service. (1) Subject to such directions as may given by the
State Gover nment, from timeto time, the strength of the service and of each

%att_egory of poststherein shall be such as may be determined by the Board from time
o time.

(2) The strength of the service and of each category of poststherein shall, until
ordersvarying the same are passed under clause (1), be asfollows;

Name of the Posts Number of Posts

Per manent Per manent
(A) Operation Cadre

(i) Chief General Manager (Operations) 1
(i) General Manager (Operations) 15
(iii) Regional Manager 21
(iv) Assistant Regional Manager 125

(Operations)
(B) 'technical Cadre
(i) Chief General Manager (Technical)

!
[111) General Manager (Technical) 8
(,;ii) Deputy Chief Mechanical Engineer 5
(iv) Service M anager 31
(It) Assistant Regional M anage! 75
(Technical)
(C) Fina nceCadre
(i) General Manager (Finance)
(ii) Deputy Chief Accounts Officer 1
(Audit)
(iii) 1Deputy Chief Accounts Officer
(Commercial)
(iv) Assistant Regional Manager 46
(Finance)/ Audit Officer
(ii) Assistant Regional Accounts Officer 30
(D) La wCadre
(1) Assistant L aw Officer 20
(E) Origineeri.ng Cadre
(1) Executive Engineer 2
Assistant Engineer 10

_ Prdvided that theappointing authority may leave unfilled or the Board may hold
In abey ance any vacant post without ther eby entitling and person to compensation.
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Provided further that the Board, subject to such directions as may beissued by
the State Government, may create such additional permanant or temporary posts
from timetotimeasit may consider proper.

PART - 1l

RECRUITMENT

.,S0ur ce of recruitment.--Recruitment to the various categories of postsin
the service shall be made from the. following sour ces:

(A) Operations Cadre:

(1) Chief General
'Manager

(Operations)

(i) General Manager
(Operations)

(il1) Regional Manager

(lv) Assistant
Regional M anager
(Operations)

(B) Technical Cadre:

(1) Chief General
M anager
(Technical)

(i) General Manager
(Technical)

By promotion* from amongst substantively
appointed General M anagerswho have
completed threeyears continuous service as
such on thefirst day of the year of
recruitment.

(a) Twenty percent by direct recruitment.

(JO Eighty percent by promotion from among-
s substantively  appointed  Regional
M anager s who have completed five years
continuous service as such on thefirst day
of the year of recruitment.

By promotion from amongst substantively
appointed Assistant Regional Managers
(Operations) who have worked as such for
threeyearsin depot and have completed five
years continuous service as such on thefirst
day of the year of recruitment.

(a) Fifty percent by direct recruitment.

(b) Fifty percent by promotion from amongst
substantively appointed Station Superin-
tendents, Traffic Superintendents, Assis-
tant Statistical Officers, Section Officers
(Non Accounts) and Private Secretaries,
who have completed three years
continuous service as such on thefirst day
of theyear of recruitment.

By promotion from amongst substantively
appointed General Managers (Technical) who
have completed three years continuous
service assuch on thefirst day of the year of
recruitment.

(a) Twenty percent by direct recruitment.

(b) Eighty percent by promotion from amon-
gst substantively appointed Deputy Chief
Mechanical Engineer and  Service
Manager s who have completed five years
continuous service as such on thefirst day

of the year of recruitment.
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(i1ii) Deputy Chief
Mechanical
Engineer

(iv) Service Manager

(v) Assistant
Regional Manager
(Technical)

(C) Finance Cadre:

(i) General Manager
(Finance)

(ii) Deputy Chief
Accounts Officer
(Audit)

(it1) Deputy Chief
Accounts Officer

(Commercial)

(iv) Assistant
Regional M anager
(Finance)/Audit
Officer

(v) Assistant
Regional
Accounts Officer

(D) Law Cadre:

(1) Assistant Law
Officer

(REG. 5

By promotion from amongst substantively
appointed Service Managers who have
completed two years' continuous service as
such on the first day of the year of
recruitment.

By promotion from amongst substantively
appointed Assistant Regional M anagers
(Technical) who have completed three years

continuous service as such on thefirst day of
theyear of recruitment.

(a) Fifty percent by direct recruitment.

(b) Fifty percent by promotion from amongst
substantively appointed Senior Foremen
Grade-1 whce have completed three years
continuous service as such on thefirst day
of the year of recruitment.

By direct id6kuitment.

By prornipstion from amongst substantively
appointedg Deputy Chief Accounts Officer
(Commercial) who have completed fiveyears
continuous service as such on thefirst day of
theyear of recruitment.

By promotion from amongst substantively
appointed Assistant Regional Managers
(Finance) and Audit Officers, who have
completed fiveyears continuous service as
such on thefirst day of the year of
recruitment.

(a) Fifty percent by direct recruitment.

(b) Fifty percent by promotion from amongst
substantively appointed Regional Accou-
nts Officers and Assistant Regional
Accounts Officers, who have completed
three years' continuous service assuch on
thefirst day of the year of recruitment.

By promotion from amongst substantively
appointed Section Officers (Accounts), Senior
Accountants (Commercial) and  Senior
Accountantswho have completed threeyears
continuous service as such on thefirst day of
the year of recruitment.

(a) Seventy percent by direct recruitment.

(b) Thirty percent by promotion from amongst
substantively appointed L egal Assistants,
who have completed five years conti-
nuous service as such on thefirst day of
theyear of recruitment.
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(E) Engineering Cadre:

(i) Executive By promotion from amongst substantively
Engineer appointed Assistant Engineer swho have
completed five years continuous service as
such on thefirst day of the year of

recruitment.

(i) Assistant (a) Fifty percent by direct recruitment.

Engineer (b) Fifty percent by promotion from amongst’

substantively appointed Junior Engineers
who have completed ten years continuous
service as such on thefirst day of theye7
of recruitment.

6. Reservations. Reservationsfor the candidates belonging to the Scheduled
(tastes, Scheduled Tribes and other categories shall be in accordance with the
provisions of the Uttar Pradesh Public Services (Reservations of Scheduled Castes,
Scheduled Tribes and Other Backward Classes) Act, 1994, Uttar Pradesh Public
Services (Reservation for Physically Handicapped, Dependants of Freedom Fighters
and Ex--Servicemen) Act, 1993 and orders of the Government in force at the time of

recruitment.

PART-I V
QUALIFICATIONS

7. Nationality. —A candidate for direct recruitment to a post in the service must
be —

(a) acitizen of India, or

(b) a Tibetan refugee who came over to India beforethefirst January, 1962,
with the intention of pdrmanently settlingin India, or

(c) a person of Indian origin who has migrated from Pakistan, Burma,
Sri Lanka, or any of the East African countries of Kenya, Uganda and
United Republlc of Tanzania (formerly Tangnyika and Zanzibar) with the
Intention of permanently settling in India:

Provided that a candidate belonging to category (b) or (c) above must bea
person in whose favour a certificate of eligibility has been issued by the State
Government;

Provided further that a candidate belonging to category (b) will also berequired
toobtain a certificateof eligibility granted by the Deputy Inspector-General of
Police; Intelligence Branch, Uttar Pradesh;

Provided also that if a candidate belongsto category (c) above, no certificate of
glglblht will beissued. for a period of morethan oneyear _and theretention of such
candidatein service beyond a period of one year shall be subject to hisacquiring
Indian citizenship.

Note.—A candidate in whose case a certificate of eligibility is necessary, but the same
has neither been issued nor refused, may be admitted to an examination or interview and he

rt*ysalio be provisiopally appointed subj ect to the necessary certificate being obtained by him
cjisved in hisfavour.

8. Academic Qualifications.—A candidate for direct recruitment to the various
categories of postsin the service must possessthe following qualifications:
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(A) Operations Cadre:—

UPSRTC OFFICERS SERVICE REGULATIONS, 1998

Name of the Post

(1)

(1)

(B) Technical Cadre: —

(v)

(iii)

General
M anager
(Operations)

Assistant
Regional
M anager
(Operations)

General
M anager

. (Technical)

Assistant
Regional
M anager
(Technical)

(C) Finance Cadre: —
(vi) General

(V)

M anager
(Finance)

Assistant
Regional

M anager
(Finance)/
Audit Officer

(D) Law Cadre:

(vii)

Assistant L aw

Officer

[RE®. 8

Qualifications

A post graduate degree, or a bachelor'sdegreein
En Ineering, or a post graduate deg es,in
usiness MminigtFroiCfbm  Univerdty
TRWTifririda deireet eecagnised by
the Slite Government as equivalent thereto with
fifteen .years experience of working in _a_spolor
Mmanagement In State Transport and
ability toread and write Hindi in Devnagri script.

A post graduate degreein Business Adminis-
tration or Business M anagement or a post-
raduate diploma in Business Administration
rom a University established by law in Indiaor a
degree or diploma recognised by the State
Government as equivalent thereto and knowledge
of Hindi in Devnagri script.

A degreein Mechanical or Automobiles Engi-
neering from a University established by law in
India or adegreeor diploma recognised by the
State Government as equivalent thereto with
fifteen yearsexperience of workingin a senior
management position in a State Transport and an

ability toread and write Hindi in Devnagri, script.

A edegreein Mechanical or Automobile or
Production or Electrical or Traffic or Road
Engineering from a University established by law
In India or a degreerecognised by the State
Government as equivalent thereto and knowledge
of Hindi in Devnagri script.

Must have passed Chartered Accountants or
Costsand Works Accountants examination from
an Institute established by law in Indiawith seven
years experience of commer cial accounting and
must have knowledge of Hindi in Devnagr|
script.

Must have passed Chartered Accountants or
Costs and Works Accountants examination froth
an Institute, or a post-graduate degreein
Commerce from a University established by law
In India or a degree recognised by the State
Government as equivalent thereto and must have
wor king knowledge of Hindi in Devnagri script.

A degreein Law from a University established by
law in India or a degree recognised by the State
Government as equivalent thereto and wo;king
knowledge of Hindi in Devnagri script.
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..E) Engineering Cadre:
(yiii) Assstant e%reeln civil engineering from a Univer sity
Engineer lished by law Iin India or a degree
r ecognised by the State Government as
equwalent thereto and wor king knowledge of
Hindi in Devnagri script.

9O Preferential Qualirications—A candidate who has

() obtained a post graduate degree or diplomain Business Administration or
Business Management, from an Institute or a University established by
law in India, or

(i) obtained a'B' certificate of National Cadet Cor ps, shall, other thing being
equal, be given preferencein the matter of direct recruitment.

,10. Age—(1) A candidatefor adirect recruitment must have attained the age of
twenty one yearsand must not have attained the age of more than thirty two yearson
thefirst day of July of the year in which vacancies are advertised:

Provided that the upper agelimit in the case of candidatesbelongingtothe
Scheduled Castes, Scheduled Tribes and such other categories as may be notified by
the government from timeto time shall be greater by such number of years as may
be specified:

Provided further that the upper age limit for the post of General M anager
(Operations) and General Manager (Technical) shall beforty two years:

Provided also that the Board may relax the upper age limit in exceptional cases
if it considersit necessary for dealing with thee matter in ajust and equitable manner
or in ,:ieinterest of the Corporation:

(2) Thedate of birth of a member of servicerecorded in the certificate of High
School examination or equivalent examination shall be treated to be final and
Conclusive and no request for correction of the date of birth recorded in the said
certificate shall be entertained in any circumstances.

-11. Character. (1) Thecharacter of acandidatefor direct recruitment to a
post in the service must be such astorender him suitablein all respectsfor
employment in the service. The appointing authority shall satisfy itself on thispoint.

(2) Such candidate shall produce a certificate of good character form the proctor
of the University or the Principal of the college, school or other institution, in which
he haslast studied, and from a gazetted officer of the State Government or an officer
of the Corporation not being arelative of the candidate, who iswell acquainted with
him.

Provided that the appointing authority may make further inquiriesregarding the
character and antecedents of a candidate in such manner and from such authorities as
he may consider necessary.

' (3) Persons dismissed by the Union Government or by a State Government or a
L ocal authority; or by a Corporation or body owned or controlled by the Union
Government or a State Government, shall beineligible for appointment to any post
In the service. A person convicted of an offence involving moral turpitude shall also
beineligible.

12. Marital Status. A male candidate who has more than one wifeliving or a
female candidate who had married a man already having a wife living shall not be
eligible for appointment to a post in the service:

Provided that the Board may, if satisfied that there exist special grounds for
doing so exempt any person from the operation of thisregulation.

13. Physical Fitness. No candidate shall be appointed to a post in the service
unless he be in good mental and bodily health and free from any physical defect
likely to interferewith the efficient performance of hisduties. Before a candidateis
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finally approved for appointment he shall berequired to appear beforethe State
Medical Board and to be declared fit by it:

Provided that the Board may prescribe standards of physical fithess.

Provided further that no such medical certificate shall berequired from a
candidate recruited by promaotion.

PART -V

PROCEDURE FOR RECRUITMENT

14. Deter mination of Vacancies.—The appointing authority shall determine
the number of vacanciesto befilled during the course of the ys.ar Of recruitment as
also the number of vacanciesto bereserved for candidates tielongingtothe
Scheduled Castes, Scheduled Tribes and other categories under Regtilation 6.

15., Procedure of Direct Recruitment. 1) For thepurpOie of direct
recruitment to a post in the service, there shall be constituted a selection committee
comprising:

(@) Appointing Authority or an officer Chairman nominated by him;

(b) Director General Public Enterprises Member Bureau or an officer
nominated by him;

(c) Chief General Manager (Operation Member/Technical) as may be
nominated by the appointing authority;

(d) Chief General Manager (Personnel and Member Planning) or an officer
nominated by appointing authority;

(e) An officer belonging to Scheduled Castes Member or Scheduled Tribes
not below therank of the post for which the recruitment is made,
nominated by appointing authority;

(f) An officer belonging to Other Backward Member Classes of citizens, not
below the rank of the post for which therecruitment is made, nominated
by appointing authority;

(2) Application for permission to appear in the competitive examination snall be
invited on prescribed form by advertising the vacanciesin not lessthan two widely
circulated news papers, one of which shall bein Hindi.

(3) The selection committee shall scrutinise the applications and requirethe
eligible candidatesto appear in a competitive examination and in an interview.

(4) The syllabus and procedure for such competitive examination shall be such
as may be prescribed by the appointing authority after approval of the Board.

(5) No candidate shall be admitted to the competitive examination unless he
holds a certificate of admission issued by the selection committee.

(6) After the marks obtained by the candidates in the written test have been
tabulated, the selection committee shall, having regard to the need for securing due
representation to the candidates belonging to the Scheduled Castes, Scheduled Tribes
and other categoriesin accordance with Regulation 6, call for interview such number
of candidates ason theresult of the written examination, have come upto the
standard fixed by the committeein thisrespect. The marks awarded to each
candidatesin theinterview shall be added tothe marks obtained by him in the
written tesl.

(7) The selection committee shall preparealist of candidatesin order of merit as
disclosed by aggregate of marks obtained by them in the written test and interview.
|f two or more candidates obtain equal marks, the candidates obtaining higher marks
in the written examination shall be placed higher in thelist. Thenumber of the
namesin thelists shall belarger (but not larger by morethan twenty five percent)
than the number of the vacancies.
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16 Procedurefor Recruitment by Promotion. (1) Recruitment by
lot:notion to the POSts of General Manager (Operation) and General Manager

IOTechalc:aI) shall be made on the basis of' merit and to the other postson the basis of
seniority Subject to theregjection of the unfit through the selection committee

comprising.—
(a) Appointing Authority; Chairman
(b) Director General, Public Enterprises Bureau or Member
an officer not below therank of Special Secretary
nominated by him;
(c) An officer not below therank of Chief General Member
Manager nominated by appointing authority;

(d) An officer belonging to Scheduled Castes or Scheduled Member
Tribes not below the rank of Special Secretary nomi-
nated by appointing authority;

() An officer belonging to Other Backward Classes of Member
citizens not below the rank of Special Secretary,
nominated by appointing authority;

(2) The appointing authority shall prepare an eligibility list of the candidates
arranged in order of seniority, and place it befor e the selection committee along with
their character rollsand such other records, pertaining to them, as may be considered
proper:

Provided that wheretherearetwo or morefeeding cadres:

(a) bearing different pay scalesthe candidates belonging to the cadre bearing
higher pay scales shall be placed higher in thedligibility list;

(b) bearing same pay scale the name of the candidates shall be arranged in the
eligibility list in order of their date of substantive appointment in ther

respective cadres. But if the date of substantive appointment of two or
mor e candidatesisthe same, then, in such situation, the candidate who is

older in age shall be placed higher in the eligibility list.

Provided further that thelist of €ligible candidatesform each of the category
namely, General, Scheduled Castes and Scheduled Tribes, shall be prepared
separately and such list, asfar as possible, shall contain the names of candidates
twicethe number of vacancies.

(3) The selection committee shall consider the cases of candidates on the basis
of recordsreferred to in sub-regulation (2), and, if it considers necessary, it may
Interview the candidates also.

(4) The selection committee shall prepare alist of selected candidates arranged
In order of seniority asit stood in the cadre from which they areto be promoted and
forward the sameto the appointing authority.

17. Combined Select List. If in any year of recruitment appointmentsare
made both by direct recruitment and by promotion, a combined select list shall be
prepared by taking the names of candidates from thereevant list, in such manner
that the prescribed percentage is maintained, the first namein thelist being of the
person appointed by promotion.

PART-VI

APPOINTMENT, PROBATION AND SENIORITY

18. Appointment.,--(1) Subject to the provisionsof clause (2), the appointing
authority shall make appointments by taking the names of candidatesin order in
which they stand in thelists prepared under Rule 15, 16, 17, asthe case may be.

(2) Wherein any year of recruitment, appointments are to be made both by
direct recruitment and by promotion, regular appointments shall not be made unless
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selections are made from both the sources and a combined list is prepared in
accordance with Regulation 17.

(3) If more than one order of appointments are issued in respect of any one
selection, a combined order shall also be issued, mentioning the names of persons in
order of seniority as determined in the selection or, as the case may be, as it stood in
the cadre from which they are promoted. If the appointments are made both by direct
recruitment and by promotion, names shall be arranged in accordance with the order
referred to in Regulation 17.

19. Probation.—(1) A person substantively appointed to a post in the service,
shall be placed on probation for a period of two years.

(2) The appointing authority may, for reasons to be recorded, extend the period
of probation in individual cases specifying the date upto which the extension is
granted;

Provided that, save in exceptional circumstances, the period of probation shall
not be extended beyond one year and in no circumstance beyond two years.

(3) If appears to the appointing authority at any time during or at the end of the
period of probation or extended period of probation that a probationer has not made
sufficient use of his opportunities or has otherwise failed to give satisfaction, he may
be reverted to his substantive post, if any, and if he does not hold a lien on any post,
his services may be dispensed with.

(4) A probationer who is reverted or whose services are dispensed with under
sub-regulation (3) shall not entitled to a compensation.

(5) The appointing authority may allow continuous service rendered in
temporary or officiating capacity in a post included in the cadre or any other
equivalent or higher post to be taken into account for the purpose of computing the
period of probation.

20. Confirmation. —A probationer shall be confirmed in his appointment at the
end of the period of probation or the extended period of probation if,

(a) his work and conduct is reported to be satisfactoiy;
(b) his integrity is certified; and

(c) the appointing authority is satisfied that he is otherwise fit for
confirmation.

- 21. Seniority. (1) Except as hereinafter provided, the seniority of persons in
any category of posts shall be determined from the, date of .the order of substantive
appointment and if two or more persons are appointed together, by the order in
which.their names are arranged in the appointment order;

Provided that if the appointment order specifies a particular back date with
effect from which a person is substantively appointed, that date will deemed to be
the date of issue of the order.

Provided further that, if more than one order of appointment are issued in
respect of any one selection the seniority shall be as mentioned in the combined
order of appointment issued under clause (3) of Regulation 18.

(2) The seniority inter se of persons appointed directly on the result of any one
selection, shall be the same as determined by the Selection Committee;
Provided that a candidate recruited directly may lose his seniority if he fails to

join without valid reasons when vacancy. is offered to him. The decision of the
appointing authority as to the validity of reasons shall be final.

(3) The seniority inter se of persOns appointed by promotion shall be the same
as it was in the cadre from which they were promoted.
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PART - VI
PAY ETC.

22. Scales of Pay.—(1) The scales of pay admissible to persons appointed to the
various categories of postsin the service, shall be such as may be deter mined by the
board from timeto time.

(2) The scales of pay admissibleto various categories of postsin the service at
the commencement of these regulations are given in the Appendix.

23. Pay during probation.—(l) A person on probation shall be allowed, first
Increment in the time scale when he has completed one year of satisfactory service
and second increment after two year s service, when he has completed the
probationary period and is also confirmed.

Provided that, if the period of probation isextended on account of failureto
give satisfaction such extension shall not count for increment unlessthe appointing
authority directs otherwise.

(2) The pay during probation of a person who was already holding a post under
the State Government or the Corporation, shall beregulated by therelevant
fundamental rules,

~ Provided that, if the period of probation isextended on account of failure to
give satisfaction, such extension shall not count for increment unlessthe appointing
authority directs otherwise.

24. Criteriafor crossing efficiency bar.—(1) No person shall be allowed to
cross the efficiency bar unless-

(i) hiswork and conduct arefound to be satisfactory,
(i) hehasworked diligently and to the best of hisability, and
(it1) hisintegrity iscertified.
PART « VII|
OTHER PROVISIONS

25. Canvassing.—No recommendations, either written or oral, other than those
required under theregulation applicableto theservice will betaken into
consideration. Any attempt on the part of a candidateto enlist support directly or
Indirectly for hiscandidaturewill disqualify him for appointment.

26. Regulation of other matters. In regard to the matters not specifically
covered by theseregulations or special orders, persons appointed to the service shall
be governed by therules, regulations and ordersin force and issued from timeto ¢

=i eby the Board or under itsauthority.

27. Relaxation from the conditions of service. Wherethe Board is satisfied
that the operation of any regulations regulating the conditions of service of persons
appointed to the service causes undue hardship in any particular case, it may,
notwithstanding anything contained in the regulations applicable to the case, with the
prior approval of the State Gover nment by order dispense with or relax the

requirements of that regulation to such extent and subject to such conditionsasit
may consider necessary for dealing with the casein ajust and equitable manner.

28. Saving. Nothing in these regulation shall affect reservations and other
concessions required to be provided for the candidates belonging to the Scheduled
Castes, Scheduled Tribesand other special categories of personsin accordance with
the ordersof the Government issued from timeto timein thisregard.
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(See Regulation 22 (2))
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Serial
no.
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14.
15.
16.
17.

Name of the Posts

Scales of Pay

Chief General Manager (Operations)
General Manager (Operations)

Regional Manager

Assistant Regional Manager (Operations)
Chief General Manager (Technical)
General Manager (Technical)

Deputy Chief Mechanical Engineer
Service Manager

Assistant Regional Manager (Technical)
General Manager (Finance)

Deputy Chief Accounts Officer (Audit)
Deputy Chief Accounts Officer (Commercial)

Assistant Regional Manager (Finance)/ Audit
Officer

Assistant Regional Accounts Officer
Assistant Law Officer

Executive Engineer

Assistant Engineer

Rs. 4100-125-4850-150-5300
Rs. 3700-125-4700-150-5000
Rs. 3100-100-3500-125-4750
Rs.2200-75-2800-EB-100-4000

Rs. 4100-125-4850-150-5300
Rs. 3700-125-4700-150-5000
Rs. 3100-100-3500-125-4750
Rs. 3100-100-3500-125-4500
Rs. 2200-75-2800-EB-100-4000
Rs. 3700-125-4700-150-5000
Rs. 3100-100-3500-125-4750
Rs. 3100-100-3500-125-4500
Rs. 2200-75-2800-EB -1004000

Rs. 2000-60-2300-EB-75-3200
Rs. 2000-60-2300-E13-75-3200
Rs. 3100-100-3500-125-4500
Rs. 2200-75-2800-EB- 100-4000



THE UTTAR PRADESH STATE ROAD TRANSPORT
CORPORATION OFFICERS SERVICE
(GENERAL) REGULATIONS, 1998

In exercise of the powers conferred by clause (c) of sub-section (2) of
Section 45 of The Road Transport Corporation Act, 1950 (Act No. 64 of 1950) and
In supersession of all existing regulations and orders, on the subject, the Uttar
Pradesh State Road Transport Corporation with the previous sanction of the State
Government makesthe following regulations regulating the conditions of the service
of the offers appointed to the Uttar -Pradesh State Road Transport Corporation
Officers Service.

THE UTTAR PRADESH STATE ROAD TRANSPORT
CORPORATION OFFICERS SERVICE (GENERAL)
REGULATIONS, 1998

PART |
PRELIMINARY

1. Short titleand Commence) ent.—(1) These regulations may be called the
Uttar Pradesh State Road Transport Corporation Officers Service (General)
Regulations, 1998.

(2) They shall comeinto forceat once.

2. Application.—Except as otherwise expressed oz implied, these regulations
with such amendments or modifications, as may be made by the Board from timeto
time, shall apply to the officer swho stood absorbed or have opted for service under
the Corporation and to the officers appointed by the Corporation on or after first day
of June, 1972 whether:—

(@) in asubstantive capacity, or

(b) In an officiating capacity against a regular vacancy, or
(c) on adhoc basis, or

(d) inany other capacity whatsoever.

3. Definitions. In theseregulations unlessthereis anything repugnant to the
subject or context:----;

(a) "Appédlate Authority" means the authority specified asappellate authority
In the schedule;

(b) "Authorised Medical Attendant” meansthe medical attendant or medical
attendants authorised by the Board or under the powers delegated in that
behalf or in theabsence of such authorisation, the Chief Medical Officer
or hisnominee;

(c) "AveragePay" except asotherwise provided meansthe average monthly
pay ear ned during the ten complete monthsimmediately preceding the
month in which the event which necessitates the calculation of average
pay occurs,

(d) "Board" meansthe Board of Directorsof the Corporation;
(e) "Competent Authority" meansthe authority specified as competent
authority in the Schedule;

(f) "Disciplinary Authority" meansthe authority specified as Disciplinary
authority in the Schedule and competent to iImpose any of the penalties
specified in regulations;

1. English trandlation of the Notification No. 380/Sachiv Nigam/98 dated 3.10.98.
[ 67]
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(g) "Duty includes,
() serviceasaprobationer;
(i1) joiningtimeon transfer; and
(i) any "Period" declared asduty by the competent authority;
(h) "Enquiry Officer™ means an officer so appointed by the Competent

Authority to conduct . an inquiry in relation to an act of Commission
and/or omission by an officer;

(0" Family" inrelation to an officer means and includes single spouse,
legally adopted and legitimate children, step-children, parents, unmarried
or widowed legally descended sistersor brotherswholly dependant on
him;

(J) "Government" meansthe State Government of Uttar Pradesh;

(k) "Head-Office" meansthe Registered office of the CorpOratiOil;

(1) "Managing Director” meansthe Managing Director of the Corporation
and Includes any person for thetime being holding the charge of the post
of the Managing Director;

(m) " Ic\l/lonth" means a complete calendar month  irrespective of the number of
ays,
(n) "Pay" meansamount drawn monthly by an officer as
(i) basic any sanctioned for the post;
(if) special pay or personal pay;
(il1) any other emolumentswhich may be specially classed as pay by the

Board. It does not include dearness allowance, travelling allowance
and other allowances;

(0) "Personal Pay" means additional remuneration to an officer

(1) tosave him from any loss of substantive pay in respect of a post
other than atemporary post, dueto revision of pay or to any
reduction of such pay otherwise than asa disciplinary measure; or

(1) 1n exceptional circumstances on other personal consider ations,

(p) " Probationer” meansan officer, who is provisionally employed asfill a
vacancy or promoted to any post in the Corporation and ison probation or
has not completed the specified period of probation or extended period of
probation, asthe case may be, and isnot issued with awritten order of the
competent authority for successful completion of the probation;

(q) "Service' meansservicein the Corporation;

(r) " Special Pay" meansan addition, of the nature of pay, to the emoluments
of a post or of an officer granted by the Board in consideration of,—

(i) thearduousnature of theduties, or
(i) aspecific addition tothework or responsibility;
() " Schedule" meansthe Schedule appended to these regulations,

(t) " Superannuation” in relation to an officer, meansthe attainment by him of

such age as has been fixed, in theregulations, or by the order of the

Board, asthe ageson theattainment of which the officer shall vacateto the
employment;

ti. Amendment to these regulations.—(1) Any amendment by way of addition,

alteration or omission in theseregulations shall be made only under the authority of

a resolution of the Board and shall be notified to the officerseither by circulation or
In any other manner decided by the Board.

(2) Any irregularity or accidental omission in notifying an amendment in these
regulations shall, however, not invalidate such amendment.
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5. Power torelax.—Wherethe Board is satisfied that the operation of any
regulation causes undue hardship in any particular case, it may with the previous
sanction of the Government, notwithstanding anything contained in regulations
applicableto the case by resolution, dispense with or relax the requirement of that
regulation to such extent and subject to such conditions as it may considers
necessary for dealing with the casein ajust and equitable manner consistent or
commensurate with theinterest of the Corporation.

6. Interpretation and implementation.--(I ) The power to interpret the
regulation vestsin the Managing Dir ector who may issue such administrative

instructions as may be necessary to give effect to and carry out the purpose of the
provisions of theseregulations.

(2) If any officer feelsaggrieved in regard to the interpretation or
Implementation of any of these regulations he shall have a right to appeal to the
Board whose decision thereon shall befinal and binding on all concer ned.

(3) TheBoard or the Managing Director, under proper authority from the Board,
may delegate any of his powersfor theissue of such administrative instructions to an
OffIC_?I’ or a committee of officers of the Corporation as he may, from timeto time,
specify.

PART Il

PAY, ALLOWANCESAND OTHER
SERVICE CONDITIONS

7. Pay on recruitment.—(1) An officer directly recruited snall to paid pay and
allowances applicableto the post, provided that in deserving cases, a higher starting
pay may be allowed by the Board or by the authority empowered in this behalf.

(2) Unlessthe Board otherwise prescribesthe fixation of pay isto be carried out

In the cases of promotion, keeping in view therelevant Government rules contained
In Financial Hand Book Vol. 2 Part |l to 1V on the subject.

8. Fixation of pay on deputation and on contract.—(1) In case of an officer
recruited from the Gover nment service or from other serviceson deputation, the
terms and conditions shall be as agreed between the Cor poration and the lending
employer.

(2) In caseof an officer employed on contract, the fixation of pay will bein

accor dance with the conditions of contract between the Cor poration and the officer
concerned.

9. Annual Increment.—(1) (a) An annual increment may be allowed to an
officer in accordance with the provisions of sub-regulation (2) at therateasshown in
the scales of pay admissible Co the officer concerned unlessthe increment has been
withheld asa disciplinary measure or at the Efficiency Bar.

%b) All the officerswill be granted increment on thefirst day of the month in
which theincrement falls due.

(c) If probation is extended, such extension will not count for increment, unless
the Appointing Authority directs otherwise.

(d) An officer who hasremained off duty on extraordinary leave, study leave or
any other such similar leave, the date of increment shall correspondingly be shifted
and 'the period of such leave shall not be counted for the purposes of increment. An
officer who officiatesin a higher post or in a higher time scale of pay shall be
eligibleto count for incrementsthe period spent by him on such higher post or
higher time scale of pay in hislower post when reverted to that post or time scale of
pay.

(2) Toreward an officer for excellent performanceand in order to motivate him
for continuous excellent performance, the Board may grant premature incrments
subject to a maximum of threeto an officer in thetime sdale of pay.
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10. Dearness Allowances. TheBoard may decidefrom timetotimetherate
and amount of dear ness allowance that may be admissibleto the different classes and
categories of officerssubject to the guidelines or directivesissued by the
Government from timeto time. They may also prescribe the terms and conditions
relating to the grant of such allowance.

11. Other Allowances.--The Board may decide and regulate the grant of other
allowances and amenities namely, City Compensatory Allowatfee, House Rent
Allowance, Conveyance Allowance; M edical Facilities. ThisliQisonly illustrative
and a mention in these regulations does not entitle an officer ttthe grant of these
allowances unless granted by the Board. At thetime of granting ch allowancesthe

Board shall be guided by the guidelines or directivesissued by the Gover nment from
timeto time.

12. Working Hours. The officers shall observe the working hours as may be
prescribed from timetotimeby the Managing Director or by any other competent
authority authorised by him.

13. Holidays. The holidaysto the observed by the officers of 'the Cor poration
In each calendar year shall be such as may be prescribed by the Managing Director.

14. Transfers. An officer may be posted or transferred to any placein India.
When an officer istransferred or promoted from one post or the other involving a
change of headquarters, he will be entitled to such joining time, transfer allowances
or other allowances as may be determined by the Board from timeto time and until
so determined, therules and regulations applicableto similar classes of Government
employees shall be applicable.

Provided that the Board may, in special circumstancesrelax the provisions of
thisregulation and per mit such other allowancesasit may consider necessary in any
particular case.

15. Tours. An officer may be sent on tour in the course of hisofficial duties
anywherein India by the Competent Authority.

16. Gratuity. The payment of Gratuity shall beregulated by the decisions of
the Board taken from timeto time subject to the directions or guidelinesissued by
the Gover nment.

17. Superannuation/Retirement Benefits. —The Board may decide asto the
type of provident fund to be established for the welfare of the officers, namely,
Contributory Provident Fund, Employees Provident Fund and Family Pension
Scheme or General Provident Fund and/or Family Pension Scheme. The officer's
contribution, the employer's contribution, the method of deduction, regulations
regarding withdrawal shall be such as may be provided in the specific regulations
prepared and approved by the Board for the establishment and operation of such

provident fund schemes.

18. Scope of Service. (1) Unless otherwise distinctly provided the wholetime
of an officer shall be nt the disposal of the Corporation and he shall servethe
Corporation in such capacity and at such placesashemay bedirected from timeto
time.

(2) Rules, regulations and instructions of the Corporation and all arrangements,
systems, methods and proceduresin force and those promulgated by the Corporation
from timeto timefor the purposes of regulating work, safety, discipline, cleanliness,
good conduct, avoidance of waste of time, materials and money shall be binding and
shall be observed by the officer. He shall comply with and obey all ordersand
directionsthat may, from time to time, be given to him by any person under whose
control or superintendence he isworking for the time being.

(3) An officer shall servethe Corporation honestly and faithfully, and shall do
hisutmost to promotetheinterests of the Corporation and shall show courtesy,
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attention and diligence in all transactions with any and every person with whom he
may come into contact in his official capacity.

19. Attendance.—An officer shall comply with instructions from timeto time
relating to therecording of timeand arrival for work and departure from the place of
wor Kk, period of duty, hours of work which will be noted in theregister kept
therefore.

20. Absence from Station.— No officer shall leave the station of duty without
obtaining prior permission fromethe competent authority.

21. Application for employment elsewhere. An officer seeking employment
elsawhere outside the Corporation shall not send hisapplication except through the
Corporation. The Corporation reservestheright to withhold any such application
without assigning any reason therefor.

22. Publication of written articles.—Subject to hislegal rights, no officer shall
publish or causeto be published an article written by him on any matter whatsoever
In any newspaper, journal or other publication without the written permission of the
competent authorlty Such permission shall, however, not be necessary for the
publication of articleswhich have no bearing on the affairs of the Corporation and
which do not directly or indirectly affect the interests of the Corporation in any
manner whatsoever .

23. Travel Concessions.--(1) An officer shall be given free passestotravel in
the corporation’'s busesin the city area only from hisresidence to the place of work
and viceversa. Passenger Tax shall be borneby the officer.

(2) An officer shall enjoy the privilege of the two free family passes and three
Privileged Ticket Order family passes during a calender year but onethird of bus
fare and passenger tax shall be borne by the officer to the extent and subject to the
conditions prescribed by the Cor poration.

24. Officersto be Public Servant.—All officers of the Corporation shall be
deemed to be Public Servantswithin the meaning of Section 21 of Indian Penal
Code.

25. Effect of Enforcement of theseregulations. (1) Theseregulations shall
apply to all the officers of the Corporation who arein the service of the Corporation
on the date of the commencement of these regulations and to those who join the said
service after such commencement.

(2) Theofficerswho arein the service of the Corporation shall give an
undertaking within a month from the date of the commencement of these regulations
that they haveread and understood the regulations and accept the same. On refusal
to accept these regulations, the Appointing Authority may consider termination of
their employment on the basis of the terms and conditions of the employment. All
the officerswho join the said service after such commencement shall berequired to
givethesaid undertaking beforejoining the scrvicein the Corporation.

26. Restriction on Delegation by Board. The Board shall not delegateits
powersin respect of grant of special pay, personal pay or premature incrementsto
any other officer or authority.

27. Delegation by Board.—Except asherein specifically provided, these
regulations ar e subject to delegations of power s sanctioned by the Board from time
totime.

PART II|
LEAVE

28. Right of Leave.—L eave cannot beclaimed as of right. When the exigencies
of the service so require, discretion to refuse or revoke leave of any description is
reserved to the authority empowered to grant it.
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29. Earning of Leave. Leaveisearned by duty only. Wilful absence from
duty after the expiry of leave may be treated as misconduct.

30. Leave sanctioning Authority.--Except asotherwise expressly provided
leave other than leave extending beyond the date of retirement may be granted by
such authorities of the Corporation asthe Board may specify.

31. Commencement and Termination of L eave—Leave ordinarily beginson
the day on which transfer of chargeis effected and endswith the day preceding the
day on which the chargeisresumed. Sunday or other recognised holidays may be
prefixed or suffixed to leave or joining time subject to such conditionsand under
such circumstances asthe Board may by order directs.

32. Combination of Leave.—EXxcept asotherwise provided under these
regulations, any kind of leave under these regulations may be granted in continuation
of or in combination with any other kind of leave.

33. Employment during the leave.--An officer on leave shall not take up any
service or accept any employment without obtaining the previous sanction of the
Competent Authority.

34. Recall from Leave—(1) All ordersrecalling an officer to duty beforethe
.expiry of hisleave should state whether toreturn to duty is optional or compulsory.

2) If it iscompulsory heisentitled to betreated as on- duty from the date on
which he startsfor the station to which heisordered and to draw traveling allowance
under regulations madein thisbehalf by the Board for the journey, but until hejoins
his post he shall draw leave salary only.

35. Return on duty on expiry of Leave—Unless heispermitted to do so by
the authority which granted hisleave, an officer on leave may not return to duty
beforethe expiry of the period of leave granted to him.

36. Casual L eave. An officer shall be entitled to casual leave not exceeding
14 daysin a calendar year and not morethan 3 days at any onetime, provided that, if
an officer joinsthe service of the Corporation during the currency of the calendar
year, the sanctioning authority may, at its discNtion, grant casual leave
proportionately.

37. Combination of Casual L eave with any other L eave prohibited.—Casual
L eave will not be combined with any other leave and shall lapse with the close of the
calendar year.

38. Earned Leave—The rate of earned leave by an officer during his span of
service, the maximum amount that can be accumulated before further accumulation
starts lapsing, the amount of leave that could be granted to an officer at a time shall
all be smilar totherelevant rulesand regulations applicable to the Gover nment
Officers. However, in specific cases, where the Board decidesto modify these
regulations, it may do so with the prior approval of the Government. Officerson
deputation and officers on contract shall also be governed by the prevalent leave
regulationsin the Corporations unless provided otherwise at the time of their
appointment or deputation.

39. Leave on half average pay on Private Affairs. An officer to whom these
regulations apply may also be granted |leave on private affairs not exceeding three
hundred and sixty fivedaysin all during hisentire service and shall not, on any one
occasion be granted for morethan ninety days:

Provided that noleave may be granted under thisregulation unlessthe authority
com tent to sanction leave hasreason to believe that the officer will return to duty
on  expiry.

40. Extraordinary Leave.--(1) When no other |eave isadmissible under these
regulations, extraordinary leave, calculated at therate of 15 daysfor each completed
year of service, ordinarily not exceeding 120 dayson any one occasion and not
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exceeding 365 days during the entire period of his service may be granted to an
officer.

(2) Authority which has power to sanction leave may grant extraordinary leave
under thisregulation in combination with, or .in continuation of any leavethat is

admissible and may commute retr ospectively the period of absence without leave
Into extraordinary leave.

(3) Where an officer to whom thisregulation applies, failsto resume duty on the
expiry of the maximum period of extraordinary leave granted to him under this
regulation or where such an officer isgranted alesser period of extraordinary leave
than the maximum period admissible remains absent from duty for any period
which, together with extraordinary leave granted, exceedsthe limit up to which he
could have been granted such leave under thisregulation, he shall, unlessthe
competent authority in view of the exceptional circumstances of the case decides
otherwise, be deemed to have resigned his appointment and shall accordingly, cease
to bein Corporation's employment.

~ Provided that in all caseswhere, it is proposed toconsider the services of an
officer to have ceased under sub-regulation (3), the Competent Authority shall givea
notice in writing to that effect tothesaid officer.

41. Leave on Medical Certificate—(1) An officer to whom theseregulations
apply may be granted leave on medical certificate not exceeding twelve monthsin
all during hisentire service. Such leave shall be given only on production of a
certificate from such authorised medical attendant asthe Board may, by general or
special order, specify in this behalf. Such leave shall be granted for a period not
exceeding that recommended by such authorised medical attendant.

Provided that subject to Government ordersin thisregard when the maximum
period of twelve monthsis exhausted further leave on medical certificate not
exceeding six monthsin all during entire service may be granted in exceptional cases
on the recommendations of a Medical Board, constituted for the purpose by the
Managing Director.

(2) Noleave may be granted under thisregulation unlessthe authority
competent to sanction leave is satisfied that thereisareasonable probability, that the
officer will befit toreturn to duty on the expiry of the leave applied for.

(3) No officer who has been granted leave on medical certificate may retuv on

duty without first producing the medical certificate for fitnessin such form asthe
Board may specify in this behalf.

42. Special L eave.—Special L eave shall beadmissibleto an officer who hasto
undergo treatment for Tuberculosisor Cancer or any other such disease, provided
that the application for such special leaveissupported by a certificatefrom a
qgualified specialist and the officer does not haveto hiscredit any other leave. The
sanction of special leave, regulation of pay and allowancesduring the period of
special leave shall, however, be decided by the Board in each case.

43. M aternity L eave.—(A) Maternity leave on full pay which a female officer
may be drawing on the date of proceeding on such leave, may be granted to her by
the Competent Authority for a period which may extend—

(a) In case of confinement, up to the end of three months, from the date of
commencement of the leave.
(b) in caseof miscarriage, including abortion up to atotal period of six weeks

on each occasion, provided that the application for leave is supported by a
certificate from theauthorised medical attendant:

Provided that such leave shall not be granted for morethan two children alive
during the entire service, including temporary service:

Provided further that no such leave shall be admissible until aperiod of at least
two year s has elapsed from the date of expiry of the last maternity leave granted
under thisregulation.
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(B) Maternity leave shall not be debited against the leave account and may be
combined with leave of any other kind.

Note—(1) Regular leavein continuation of maternity leave may also be granted in case
of illness of newly born baby, subject to the female officer producing a medical certificate
from the Authorised Medical Attendant to the effect that the ailing baby warrantsthe mother's
personal attention and that her presence at the baby's side is absolutely necessary.

(2) In the case of temporary officer the leave granted under thisregulation shall not
extend beyond the period the appointment islikely to last.

44. Study L eave. Study leave may be granted, by the Board to an officer for
the purpose of undertaking studies of a scientific, tech'nical or of a specialised nature
In or outside India, wherethe Board is satisfied that it would hein theinterest of the
Corporation to do so. An officer granted 'Study L eave' by the Board, shall haveto
Iexe(:utea Board in Appendix 'A' for serving the Corporation on hisreturn from
eave.

45. Leave Salary.—(1) Except asotherwise provided in theseregulations an
officer, who ison leave shall during the leave, draw leave salary as mentioned in
sub-regulation (2), (3) and (4).

(2) If an officer proceeds on earned leave, or on leave on medical certificate
against the limit of twelve monthslaid down in Regulation 41, he shall subject to
sub-regulation (3), be entitled to leave salary equal to pay or the substantive pay to
which the officer isentitled immediately before the commencement of the leave,
whichever ig greater.

(3) If an officer proceedson leave on private affairsor on leave on medical
certificate under proviso to sub-regulation (1) of Regulation 41, he shall be entitled
to leave salary equal to half the amount specified in sub-regulation (2) subject to a
maximum of Rs. 750 per month.

Provided that the limit of Rs. 750 shall not apply if theleaveisfor pursuing an
approved cour se of study otherwise than or study leave terms.

(4) If he proceedson extraordinary leave he shall not be entitled to any leave
salary.

Obligation to furnish address during leave.—Every officer shall before
pr eeding on leave, intimate to the authority granting the leave the addressduring
the period of leave and any changein the address during the leave shall also be
Intimated likewiseto the said authority.

47. Power to removedifficulties—(1) If any difficulty arisesin giving effect
to the provisions of theseregulations, the Board may, by a general or special order,
do any thing not inconsistent with the provisions of the rules contained in the
Financial Hand Book Volume-11 to IV which appearsto it to be necessary or
expedient for the purpose of removing the difficulty.

(2) Inparticular, and without preudiceto the generality of the forgoing powers,
any such order may provide for the adaptation or modification of these regulations.

48. Disability Leave. (1) An officer who isdisabled dueto injury by accident
In the discharge of hisduty, and the disability manifestsitself within three months of
the occurrenceto which it isattributed, will be granted |eave of thetype dueto him
for the period of hisforced absence as may be certified by the authorised medical
attendant, and will be paid the leave salary payable under these regulations.

(2) If the disability isto exceptional in character or the circumstances of its
occurrence are such asto justify prolonged or unusual treatment the officer may,
with the sanction of the Managing Director, be granted special disability leave on
full pay for a period, not morethan four monthsat atime. Thisleavewill no be
debited to the officer'sleave account and may be combined with any other kind of

leave except casual leave.
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(3) The period of special disability leave should be certified by a Medical Board
to be constituted by the Managing Dir ector .

(4)

Special disability leave will be treated as duty for all purposes and will not

be sanctioned till all other leave admissible with leave salary has been exhausted.

(5 Not morethan 12 months special disability leave shall be sanctioned during
the officersentire period of service.

PART IV
CONDUCT

49. General. —Every officer shall at all times:

()
(i)
(iii)

(V)
(v)

maintain absolute integrity;
maintain devotion to duty;

conduct himself in Accordance with the specified or implied, ordersof the
corporation, applicable to him regulating behaviour and conduct;

maintain the strictest secrecy regarding the affairs of Corporation;

conduct himself in accordance with the specific or implied orders of the
Corporation regulating behaviour and conduct which may be infor ced.

50. Misconducts.  Without pregjudice to thegenerality of theterm
" misconduct”, the following acts or omission and commission shall be treated as
misconduct namely:—

1)

(2)
3)

(4)

()
(6)

(7)
(8)
(9)

(10)
(11)

(12)
(13)

(14)
(15)

Theft, fraud or dishonesty in connection with the business or property of
the Corporatlon or of property of another person within the premises of
the Corporation;

Taking or giving bribesor any illegal gratification;

Possession of pecuniary resourcesor property disproportionateto the
known sour ces of income by the officer or on his behalf by another
person, which the officer cannot satisfactorily account for;

Furnishing false information regar ding name, age, fathers name,
qualification, ability or previousservice or any other matter germaneto
the employment at the time of employment or during the cour se of
employment;

Acting in amanner prgudicial totheinterestsof the Corporation;

Wilful insubordination or disobedience, whether or not in combination
with others, of any lawful and reasonable order of his superior;

Absence without leave or over-staying the sanctioned |leave for morethan
four consecutive dayswithout sufficient grounds or proper or satisfactory
explanation;

Habitual late coming or irregular attendance;

Neglect of work or negligencein the performance of duty including
malingering or slowing down of work;

Damage to any property of the Corporation;

Interference or tampering with any safety devicesinstalled in or about the
premises of the Corporation;

Drunkenness or riotious, disorderly or indecent behaviour in the premises
of the Corporation or outside such premises,

Gambling within the premises of the establishment or at any public place;
Smoking within the premises of the establisnment where it is prohibited;

Collection without the permission of the competent authority, of any
money within the premises of the Cor poration except as sanctioned by the
law of theland for thetimebeing in force or rules of the Corporation;
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(16) Sleeping while on duty;

(17) Commission of any act which amountsto a criminal offence involving
moral turpitude;

(18) Absence from the appointed place of work without permission or
sufficient cause;

(19) Purchasing properties, machinery, stores, from or selling properties,
machinery, stores, to the Corporation . without express permission in
writing from the competent authority;

(20) Commission of any act subversive of discipline or of good behaviour;

(21) Abetment or attempt at abetment of any act which amountsto
misconduct;

(22) Goingon strike;
(23) Possession of unauthorised weapons.
Note. Theaboveinstances of misconduct areiftustraturein nature, and not exhaustive.

51. Employment of near relatives of the officer of the Corporation in
private undertakings enjoying patronage of the Corporation.—(1) No officer
shall use his position or influence, directly or indirectly to secure employment for
any person related, whether by blood or marriage, or to hiswife, or her husband
whether such a person is dependent on the officer or not.

(2) No officer in the pay scale, the minimum of which is Rs. 2000/- per month
or more, shall except with the previous sanction of the Corporation, permit any
member of hisfamily, to accept employment with any private firm with which he
has dealings in connection with the business of the Corporation or with any other
firm having business dealing with the Cor poration:

Provided that where the acceptance of the employment cannot await the prior
permission of the Corporation, or isotherwise considered urgent the matter shall be

reported to the Corporation and the employment may be accepted provisionally
subject to the permission of the Corporation.

(3) No officer shall in the dischar ge of hisofficial dutiesdeal with any matter or
give or sanction any contract to any firm or any other person if any member of his
family isemployed in that firm or under that person or if heor any member of his
faroily isinterested in such matter or contract in any other matter and the officer
shall refer every such matter or contract to hisofficial superior and the matter of the
contract shall thereafter be disposed of according to theinstructions of the authority

om thereferenceis made.
Z (4) No Corporation officer snall bring or attempt to bring any political or other
ofitside influence to bear upon any superior authority to further hisinterestsin
respect of matters pertainingto hiS'services.

52. Taking part in demonstrations/strikes—(1) No officer shall engage
himself or participate in any demonstration which is pre-judicial to the interests of
the sovereignty and integrity of India, the security of the State, friendly relations
with foreign states, public order, decency or morality, or which involves contempt of
court, defamation or incitement to an offence, or;

(2) No officer shall resort to, or in any way abet any form of strikein connection

with any matter pertaining to hisservice or the service of any other gover nment
servant.

53. Joining of Association by the officers. No officer shall join, or continue
to be a member of an association, the objects or activities of which are pre-judicial to
theinterest of the sovereignty and integrity of India or public order or morality.

54. Taking part in politiesand elections. (a) Except in so far as may
otherwise be specifically authorised by any law, no officer shall he a member of or
be other Wise associated with, any political party or any organisation which takes part
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In politicsnor shall hetake part in, subscribein aid of, or assistsin any other
manner, any political movement or activity.

~ (b) It shall bethe duty of every officer to endeavour to prevent any member of
hisfamily from taking part in subscribing in aid of or assisting in an other manner

an%/ movement or activity which is, or tendsdirectly or indirectly to be, subversive
of the Government as by Taw established and where an officer isunable to prevent

member of hisfamily fron taking part in or subscribingin aid or assistingin any

other manner any such movement or activity, heshall takeareportis) ' effif.1 .
the Corporation. :
Explanation.—If any ¢ question ariseswhether aparty is party 01

whether any organisation takes part in politics or whether any movement oz activity
fallswithin the scope of sub-regulation (b) thedecision of the Managing Director
thereon shall befinal.

(c) No officer shall convassor otherwise interferewith, or use hisinfluence in
connection with or take part in, an election to any legislature or local authority:

Provided that,—

(1) an officer qualified to vote at such election may exercise hisright to vote,
but where he does so, he shall give noindication of the manner in which
he proposesto vote or hasvoted;

(ii) an officer shall not be deemed to have contravened the provisons of this
sub-regulation by reasons only that he assistsin the conduct of an election
In the due performance of a duty imposed on him by or under any law for
thetimebengin force.

Explanation. Thedisplay by an officer on his person, vehicle or residence of
any electoral symbol shall amount to using hisinfluence in connection with an
election within the meaning of this sub-regulation.

55. Connection with Press, TV, or Radio.--(1) No officer shall, except with
the previous sanction of the competent authority, own, wholly or in part, or conduct
or participatein the editing or management of, any newspaper or other periodical
publication.

(2) No officer shall except with the previous sanction of the competent
authority, or in the bonafide discharge of hisduties, participatein ; radio broadcast
or contributeany articleor write any letter either in hisown name or anonymously,
pseudonymoudly or in the name of any other person to any newspaper or periodical:

Provided that no such sanction shall berequired if such broadcast or such
contribution isof apurdly literary, artistic or scientific character.

56. Criticism of government or the Cor poration.—No officer shall, in any
radio broadcast or in any document published under hisnameor in the name of any
other person or in any communication to the press, or in any public utterances make

any statement—
(@ which hasthe effect of adverse criticism of any policy or action of the
central or State Governments, or of the Corporation;

(b) which is capable of embarrassing therelations between the Corporation
and the State Government, Central Government, any other Corporation or
between the Central Government and the Government of any foreign
State, or between the any other Corporation :

Provided that nothingin theseregulation shall apply to any statement made or
views expressed by an officer, of purely factual naturewhich are not considered to

be of a confidential nature, in his official capacity or in due performance of the
duties assigned to him.

. 57. Evidence before committee or any other authority.—(1) Saveasprovide
In sub-regulation (3), no officer shall except with the previous sanction of the
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competent authority give evidence in connection with any inquiry conducted by any
per son.

(2) Whereany sanction has been accorded under sub-regulation (1) no officer
giving such evidence shall criticise the policy or any action of the Central
Government or of a State Government, or of the Corporation.

(3) Nothingin thisregulation shall apply to:

(a) evidencegiven at any enquiry before an authority' appointed by the
Government, Parliament or a State Legislature or any Cor por ation.

(b) evidence given in any judicial enquiry; or

(c) evidencegiven at any departmental enquiry ordered by authorities sub-
ordinateto the Government or Corporation.

58. Unauthorised Communication of Information.-:—No officer shall, except
In accor dance with any general or special order of « the Corporation or in the
performancein good faith of the duties assigned to him, communicate directly or
Indirectly, any official document or any part ther eof information to any officer or
other employee, or any other person to whom heisnot authorised to communicate
such document or information save as otherwise per mitted.

59. Gift. () An officer shall not without previous approval of the competent
authority

(a) accept directly or indirectly on hisown bejialf or on behalf of any-other
person.

(b) permit any member of hisfamily who is dependent on him, to accept any
gift or reward,;

Provided that an officer may accept or permit a member of hisfamily to accept
from personal friend, having no official dealingswith him, or from a closerelative a
weddings present or a present on a ceremonial occasion but he shall report tothe
competent authority if the value exceeds Rupees one thousand.

Explanation.  The expression 'gift' shall include freetransport, lodging or any
other service of pecuniary advantage then provided by any other person other than
near relative or a personal friend having no official dealingswith the employee but
does not include small presentsin nature of souvenir moments and the like of small
value from any person or firm but the aggregate value of such pr&eent from any
person or firm in any year shall not exceed Rs. 250/ .

(2) An officer shall not accept lavish or frequent hospitality from any individual
or firm, having official dealings with him.

60. Public demonstration in honour of Corporations Officer.—No officer
shall, except with the previous sanction of the Corporation, receive any
complementary or valedictory address, or accept any testimonial or attend any
meeting or entertainment held in his honour or in the horiour of any other officer or

employee;
Provided that nothing in thisregulation shall apply to:

(a) afarewdl entertainment of a substantially private and informal character
held in honour of an officer or any other employee on the occasion of his
retirement or transfer or any person who has recently quitted the services
of the Corporation; or

(b) theacceptance of smple an din-expensive entertainments arranged by
public bodies or institutions.

61. Privatetrade or employment.—(1) No officer of the Corporation shall
except with the previous sanction of the competent authority, engage directly or
Indirectly in any trade or business or undertake any other employment;

Provided that an officer may, without such sanction undertake honorary work of
a social or charitable nature or occasional work of aliterary, artistic or scientific
character, subject .to the condition that his official dutiesdo not ther eby suffer and
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that he informs the competent authority within one month of his undertaking such a
work; but he shall not undertake or discontinue such work if so directed by the
competent authority.

(2) Every officer shall report to the competent authority if any member of his
family iIsengaged in atrade or business or owns or manages, an insurance agency or
commission agency.

(3) Except in the discharge of hisofficial duties no officer shall, without the
previous sanction of the competent authority, take part in theregistration, promotion
or management of any bank or other company which isrequired to beregistered
under the Companies Act, 1956 or Any other law for thetime being in force or any
co-oper ative society or commer cial society for commercial purposes.

Provided that an officer may take part in the registration, promotion or
management of a consumer or House Building Co-operative Society substantially for
the benefit of employees of the Corporation, registered under the Co-oper ative
Societies Act, 1912 or any other law for thetime being in force or of aIiterar(;)/,
scientific or charitable society registered under the Societies Registration Act, 1860,
or any other law for thetimebeing in force.

(4) No officer may accept any fee or any pecuniary advantage for any work
done by him for any public body or any private person without the sanction of the
competent authority.

62. |nsurance Business—An officer shall not permit hiswife or any other
relativewho is either wholly dependent on him or isresiding with him, to act asan
Insurance agent in the same district in which heis posted.

63. Investment and Borrowing. No officer shall, savein the ordinary course
of business with a bank, the Life Insurance Corporation or a firm standing, borrow
money or lend money from or otherwise place himself under pecuniary obligation to
any person with whom he hasor islikely to have official dealings or permit any such

borrowing, lending or pecuniary aobligation in hisname or for hisbenefit or for the
benefit of any thember of hisfamily.

64. Speculation. No officer shall speculate in any investment.

Explanation. The habitual purchase or sale of securities of a notoriousy
fluctuating value shall be deemed to be speculation in investments, within the
meaning of thisregulation.

65. | nsolvency and habitual indebtedness. (1) An officer shall avoid habitual
Indebtedness unless he provesthat such indebtedness or insolvency istheresult of
circumstances beyond his control and does not proceed from extravagance or
dissipation.

(2) An officer who appliesto be or isadjudged or declared insolvent shall
forthwith report the fact to his competent authority.

66. Movable, Immovable and Valuable Property. (1) No officer shall,
except with the previous knowledge of the competent authority, acquire or dispose
of any immovable property by lease, mortgage, purchase, sale, gift or otherwise,
either in hisown nameor in the name of any member of hisfamily.

(2) No officer shall except with the previous sanction of the competent
authority, enter into any transaction concer ning any immovable or movable property
with a person or afirm having official dealingswith the officer or his subordinates.

(3) Every officer shall report to the Corporation acquisition of a property of the
value of Rs. 10,000/- or above in any one transaction in the form prescribed in
Appendix-B. Acquisition of any immovable property irrespective of value will be
reported to the Corporation. Thisincludes benarni transactions.

(4) Every officer shall on first appointment in the Corporation, submit areturn
of assetsand liabilitiesin the prescribed form giving the particularsregarding:—
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(a) the immovable property inherited by him or owned or acquired by him,
held by him on lease or mortgage, either in hisown name or in the name
of any member of hisfamily or in the name of any other person;

(b) Shares, debentures, and cash including bank depositsinherited by him or
smilarly owned, acquired, or held by him; e

(c) Other movable property inherited by him or similarly owned, acquired or
held by him if the value of such property exceeds Rs. 10,000/ ;

(d) Debtsand other liabilitiesincurred by him directly or indirectly;

(e) Every officer shall, beginning first January submit a return of immovable
property inherited, owned or acquired oncein every year.

(5) the competent authority may, at any time, by general or special order require
an officer to submit, within a period specified in the order, a full and complete
statement of movable or immovable property held or acquired by him or on his
behalf or by any member of hisfamily as may be specified in the order. Such
statement shall, if no acquired by the competent authority, include details of the
means by which, or the source from which such property was acquir ed.

67. Convassing of non-official or other influence—No officer snall bring or
attempt to bring any outside influence to bear upon any superior authority to further
hisinterestsin respect of matter pertaining to hisservicein the Corporation.

~ 68. Bigamy marriages—(1) No officer shall enter into, or contract, a marriage
with a person having a spouse living and no officer having a spouse living shall enter
Into, or contract, a marriage with any person;

Provided that the Board may If satisfied that there are special groundsfor doing
S0 permit an officer to enter into, or contract, such marriage.

69. Consumption to Toxicating drinks and drugs—Every officer shall

(a) Strictly abide by any law relating to intoxicating drinksor drugsin force
In‘any area in which he may happen to befor thetime being;

(b) not attend to hisduty after taking intoxicating drink or drug and shall take
due carethat the performance of hisdutiesat any timeisnot affected in
any way by theinfluence of such drink or drug;

(c) not appear in apublic placein a state of intoxication.

70. Guardianship of minors—An officer may not, without the previous
sanction of the appropriate authority, act asalegal guardian of the person or
property of aminor other than his dependent.

Explanation.. A dependent, for the purpose of thisregulation, means an
officer's wife, children and step-children and children's children and shall also
Include his parents, sister, brother, brother's children and sister'schildren if residing
with him and wholly dependent upon him.

71. Dowry.—No officer shall
(a) give, takeor abet thegiving or taking of dowry;

(b) demand, directly or indirectly, from the parents or guardian of abride, or
bridegroom, asthe case may be, any dowry;

Explanation.—For the purposes of thisregulation the expression " D'owry" has
the same meaning asin the Dowry Prohibition Act, 1961 and of the definition of
"Dowry" intheact said isgiven in Appendix in the Act. " Dowry" meansany
prdc_)perlty or valuable security given or agreed to be given either directly or
Indirectly:—

(i) by oneparty toamarriagetotheother party tothemarriage; or
(ii) by the parentsof either party toamarriage or by any other person to
either party tothe marriage or to any other person;
at or beforeor after the marriage as consideration for the marriage of the said parties,
but does not include dower or mehar in the case of personsto whom the Mudim
Personal Law (Shariat) applies.
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Explanation-I. For theremoval of doubts, it ishereby declared that any
presents made at thetime of marriageto either party tothe marriagein terms of cash,
or naments, clothes or other articles, shall not be deemed to be dowry within the
meaning of this section, unlessthey are made as consider ation for the marriage of
the said parties.

Explanation -IL —the expression " Valuable Security" hasthe same meaning as
In Section 30 of Indian Penal code.

72. Vindication of Adg 'and Character of Officers. No officer shall except
with the previous sanction of the Corporation, have recourseto any court, pressor
other medium for the vindication of any official act which has been the subject
matter of adversecriticism or an attack of defamatory character.

Explanation. Nothing in thisregulation, shall be deemed to prohibit an officer
from vindication of hisprivate character or any act done by him in his private
capacity and wher e any action for vindicating his private character or any act done
by him in private capacity istaken, the officer shall submit areport tothe

Corporation regarding such action.

/3. Unauthorised Pecuniary Arrangements. No officer shall enter into any
pecuniary arrangement with another government or cor poration servant or any other
person so asto afford any kind of advantageto either or both of them in any

unauthorised manner or against the specific or implied provisions of any rulefor the
timebeingin force.

74. Law of Land. All officer shall observe law of the land and violations
ther eof shall betreated as misconduct.

75. Proper use of Amenities. No officer shall misuse, or carelessly use,

amenities provided for him by the Corporation to facilitate the discharge of his
public duties.

|llustration. Among the amenities provided to officer are car, telephones,
residence, furniture, orderlies, article of stationery, etc.

| nstances of misuse or careless use of these are

(i) Employment of official carsat corporations expense by membersof the
family of the officer or hisguestsor for other non-cor poration work;

(i) Makingtelephonetrunk callsat cor poration expenses on matters not
connected with official work.

(iti) Neglect of official residences and failureto maintain them property; and
(iv) Useof Corporation stationery for non-official work.
76. Use of conveyances belonging to others.—No officer shall, except in

exceptional circumstances use a conveyance belonging to a private person or to an
officer or employee who is subordinateto him.

77. Purchasesthrough subordinates. —No officer shall himself ask or permit
hiswife, or any other member of hisfamily living with him to ask any cor poration
employee who is sub-ordinate to him to make purchases, locally or from outstation,

on behalf of him, hiswife or other member of hisfamily, whether on advance
payment or otherwise:

Provided that thisregulation shall not apply to the purchases which the inferior
staff attached to the officer may berequired to make.

PART V

DISCIPLINE AND APPEAL
/8. Suspension.—(1) An officer —

(O against whose conduct a departmental enquiry iscontemplated or Is
pending;
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(if) in respect- of, or against, whom an investigation, enquiry or trial relating
to criminal chargeis pending; may be placed under suspension by the
appointing authority or by an authority empowered in this behalf by the
Board by a general or special order.

(2) An officer whoisdetained in custody, whether on criminal charge or
otherwise, for a period exceeding 4,8 hour s shall be deemed to have been suspended
with effect from the date of detention, by an order of the appointing authority, and
shall remain under suspension until further orders.

(3) Wherea penalty of dismissal or removal from serviceimposed upon an
officer under suspension isset aside on appeal or on review under these regulations
and the caseisremitted for further inquiry or action or with any other directions, the
order of his suspension shall be deemed to have continued in force on and from the

date of theoriginal order of dismissal or removal and shall remain in for ce until
further orders.

(4) wherea penalty of dismissal or removal from service imposed upon “an
officer is set aside or declared or rendered void in consequence of or by a decision of
a Court of Law ancLthedisciplinary authority on consideration of the circumstances
of the cases, decidesto hold a further inquiry against him on the allegations on
which the penalty of dismissal or removal was originally imposed, the officer shall
be deemed to have been placed under suspension by the appointing authority from
the date of the original order of dismissal or removal and shall continueto remain
under suspension until further orders.

(5 An order of suspension made or deemed to have been made under this
regulations may at any time berevoked by the authority which made or isdeemed to

have madethe order or by any authority to which that authority issubordinate.

79. Subsistence Allowance. (1) An officer under suspension or deemed to
have been placed suspension shall be entitled to a subsistence allowance equal to
fifty per cent of hisbasic pay. In addition he shall be entitled to dear ness allowance
admissible on such subsistence allowance and any other compensatory allowance of
which hewasin receipt ori  the date of suspension provided the suspending authority
Is satisfied that the officer continuesto meet the expenditure for which the allowance
was granted.

(2) Wherethe period of suspension exceeds 90 days, the authority which made
or isdeemed to have made the order of suspension shall be competent to vary the
amount of subsistence allowance for any period subsequent to the period of thefirst
90 days asfollows:

(i) Theamount of subsistence allowance may beincreased to 75 per cent of
basic pay and allowancesthereon if, in the opinion of the said authority,
the period of suspension has been prolonged for reasonsto berecorded in
writing not directly attributableto the officer under suspension;

(i) Theamount of subsistence allowance may bereduced to 25 per cent of
basic pay and allowances thereon if in the opinion of the said authority,
the period of suspension has been prolonged dueto the reasonsto be
recorded in writing, directly attributableto the officer under suspension.

(3) No payment under sub-regulations. (1) or (2) shall be made unlessthe
officer furnishes a certificate that heisnot engaged in any other employment,
business, profession or vocation ;

Provided that an officer who failsto produce such a certificate for any period or
periods or wherethe authority, referred to in Regulation 78, is satisfied that the
officer was engaged in any other employment business, profession or vocation, he
shall be entitled to subsistence allowance and other allowances equal to the amount
by which ear ningsfall short of the amount of substance allowance and other
allowances that would otherwise be admissible to him where the subsistence and
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other allowances are equal to or lessthan the amount earned by him, no amount shall
be payable.

80. Pay etc. on reinstatement on revocation of suspension. (1) When the
officer under suspension isreinstated, the competent authority may grant to him the
following pay and allowances for the period of suspension

(a) If theofficer isfully exhonerated, the full pay and allowances which he
would ¢ have been entitled to if he had not been suspended, lessthe
subsistence allowance already paid to him and;

(b) If otherwise, such proportion of pay and allowances as the competent
authority may prescribe.

(2) In acasefalling under clause (a) of sub-regulation (1) the period of absence
from duty will betreated asa period spent on duty. In a case falling wider clause (b)

of sub-regulation (1) it will not betreated as a period spent on duty unlessthe
competent authority so directs.

(3) Where competent authority is of the opinion that the suspension was wholly
unjustified, the officer isto be paid full pay and allowancesto which he would have
been entitled had he not been suspended :

Provided that wherethe competent authority isof the opinion that' the
termination of proceedings instituted against the officer had been delayed dueto
reasons directly attributableto the officer, it may after giving an opportunity to make
hisrepresentation within sixty days from the date on which the communication in
thisregard isserved on him and after considering the representation, if any,
submitted by him, direct, for reasonsto berecorded in writing that the officer shall
be paid for the period of such delay only such amount, not being the whole, of such
pay and allowances as it may determine.

(4) In acasefalling under sub-regulation (3) the period of suspension shall be
treated asa period spent on duty for all purposes.

(5) Thecompetent authority after giving noticeto the officer of the quantum
proposed and after considering the representation, if any, submitted by him in that
connection within afixed period which shall not exceed sixty days, from the date on
which notice has been served, may order the pay and allowancesto be paid to the
officer for the period of suspension.

(6) Where suspension isrevoked pending finalisation of disciplinary or court
proceedings, the competent authprity may review on its own motion after the
conclusion of such proceeding and pass such ordersasit deemsfit.

(7) The competent authority, shall pass on conclusion of proceeding, ordersfor
treating the period of suspension to be spent on duty or not, for any specific periods,
If necessary :

Provided that such authority may order that such period of suspension shall be
converted into leave of any kind due and admissible to the officer.

81. Penalties.' Thefollowing penalties may, for good and sufficient r easons
and as hereinafter provided, be imposed upon an officer.

Minor Penalties :
(@) Censure
(b) Withholding of increments of pay with or without cumulative effect ;
(¢) Withholding of promotion;

(d) Recovery from pay or such other amount as may be dueto him of the
whole or part of any pecuniary loss caused to the Cor poration by
negligence or breach of orders;

Major Penalties :
(e) Reductiontoalower gradeor post, or toa lower stagein atime scale;
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(f) Removal from service which shall not be disqualification for future
employment;
(g) Dismissal.

Explanation.—The following shall not amount to a penalty within the meaning
of thisregulation :—

(1) withholding of increment of an officer on account of hiswork being
found unsatisfactory or not being of the required standard, or for failureto
passaprescribed test or examination;

(2) Stoppage of an officer at the efficiency bar in atime scale, on the ground
of hisunfitnessto crossthe bar;

(3) Non-promotion, whether in an officiating capacity or otherwise, of an
officer to a higher post for which he may be digible but for which heis
found unsuitable after consideration of his case;

(4) Reversontoalower gradeor post of an officer officiatingin a higher
grade or post, on the ground that heis considered, after trial, to be
unsuitable for such higher grade or post, or on administrative grounds
unconnected with his conduct;

(5) Reversion to hispreviousgradeor post of an officer appointed on

probation to another grade or post, during or at the end of the period of
probation in accordance with theterms of hisappointment;

(6) Termination of service—

(a) of an officer appointed on probation, in accor dance with the terms of
hisappointment;

(b) of an officer appointed in atemporary capacity otherwise than under
a contract or agreement, on the expiration of the period for which he
was appointed, or earlier in accordance with theterms of his
appointment ;

(c) of an officer appointed under a contract of agreement, in accordance
with theterms of such contract or agreement; and '

(d) of any officer on reduction of establishment.

82. Disciplinary Authority. The Disciplinary Authority as specified inthe
schedule, or any other authority empowered in thisbehalf by the Board may impose
any of the penalties specified in Regulation 81 on any officer.

83. Procedurefor imposing major penalties—(1) No order imposing an?/ of
the major penalties specified in clauses (e), (f) and (g) of Regulation 81 shall be
made except after ain ifisheldinacc rd ™~ :

. (2) Whenever thedisciplinary authority is of the opinion that there are grounds
for inquiring into thetruth of any imputation of misconduct or misbehaviour against
an officer, it may itself enquireinto, or appoint any officer not junior to that officer,
called theinquiring authority, to inquire into the truth thereof.

(3) Whereit isproposed to hold an inquiry, disciplinary authority shall frame
definite charges on the basis of the allegations against the officer.. The charges,
together with a statement of the allegations, on which they are based, a list of
document by which and a list of witnesses by whom, the article'sof chargeare

roposed to be sustained, snall be communicated in writing to the officer, who shall

erequired to submit within such time as may be specified by the disciplinary
authority not exceeding 15 days, a written statement whether he admitsor deniesany
of or all the articles of Charge.

Explanation.—It will not be necessary to snow the documents listed with the
charge-sheet or any other document to the officer at this stage.

(4) On receipt of thewritten statement of the officer, or if no such statement is
received within the time specified, an enquitry may be held by the disciplinary
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authority itself, or by any other officer appointed asan inquiring authority under
clause (2) :

Provided thatit may not be necessary to hold an enquiry in respect of the
charges admitted by the officer in hiswritten statement. The disciplinary authority
shall however, record itsfindings on each such charge.

(5) Wherethedisciplinary authority itself inquiresor appointsan inquiring
authority for holding an inquiry, it may, by an order appoint an officer to be known

asthe Presenting Officer' to present on its behalf the case in support of the articles
of charge.

(6) The officer may take the assistance of any other officer but may not engage
a legal practitioner for the purpose, in case prosecuting officer has been appointed.

(7) Onthe datefixed by theinquiring authority, the officer shall appear before
_thei_n_quirinﬁ authority at thetime, place and date specified in the notice. The
Inquiring authority shall ask the officer whether he pleads guilty to any of the articles
of charge. Theinquiring authority shall record the plea, sign therecord and obtain
the signature of the officer concerned thereon. The inquiring authority shall return a
finding of guilt in respect of those articles of charge to which the officer concerned
pleads quilty.

(8) If the officer does not plead guilty, theinquiring authority shall adjourn the
caseto alater date not exceeding thirty days after recording an order that the officer
may for the purpose of preparing hisdefence .—

o - Inspect the documentslisted with the char ge-sheet;

(i) submit alist of additional documents and witnessesthat he wantsto
examine; and

(i11) besupplied with the copies of the statements of witnesses, if any, listed in
the charge-shest.

Nole—Reevancy of the additional documents and thewitnessesreferred toin sub-
clause (ii) aboveviill have to be given by the officer concerned and the documentsand the
witnesses shall be summoned if theinquiring authority is satisfied about their velevancetothe
chargesunder inquiry.

(9) Theinquiring authority shall ask the authority in whose' custody or
possession the documents are kept for the production of the documents on such date
as may be specified.

(10) Theauthority in whose custody or possession the requisitioned documents
are, shall arrange to produce the same before the inquiring authority on the date,
place and time specified in the requisition;

Provided that the authority having the custody or possession of the requisitioned
documents may claim privilege if the production of such documentswill be against
the publicinterest or theinterest of the Corporation. Inthat event, it shall inform the
Inquiring authority accordingly.

(11) Ott the date fixed for theinquiry, theoral and documentary evidence by
which the articles of charge are proposed to be vroved stall be vtoduced by 01 M
behalf of thediscip]inary authority. The witnesses shall be examined by or on behalf
of the Presenting Officer and may be cross-examined by or on behalf of the officer.

The Presenting Officer shall be entitled to re-examine the witnesses on any points on
which they have been cross-examined, but not on a new matter, without the leave of

theinquiring authority. Theinquiring "authority may also put such questionsto the
withesses as it thinksfit.

(12) Beforethe close of the case for the disciplinary authority, theinquiring
authority may, in itsdiscretion, allow Presenting Officer to produce evidence not
Included in the charge-sheet or may itself call for new evidenceor recall or re-

examine any witness. I n such casethe officer shall be given opportunity to inspect

the documentary evidence beforeit istaken on record; or to cross-examine a witness,
who has been so summoned.
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(13) When the casefor thedisciplinary authority is closed, the officer may be
required to state hisdefence, orally or in writing, as he may refer. If the defenceis
made orally, it shall berecorded and the officer shall berequired to sign therecord.
In either case a copy of the statement of defence shall be given to the Presenting
Officer, if any, appointed.

(14) Theevidence on behalf of the officer shall then be produced. The officer
may examine himself or take the assistance of another officer as given in sub-
regulation (6) to examine on his behalf if he so prefers. The witnesses produced by
the officer shall then be examined and shall be liable to cross-examination, re-
examination and examination by the inquiring authority accordingto the provision
applicableto the witnesses for the disciplinary authority.

(15) Theinquiring authority may, after the officer closes his case, and shall, if
the officer has not examined himself, generally question him on the cir cumstances
appearing against him in the evidence for the purpose of enabling the officer to
explain any circumstances appearing in the evidence against him.

(16) After the completion of the production of the evidence, the officer and the
Presenting Officer may filewritten briefs of their respective cases within 15 days of
the date of completion of the production of evidence.

(17) If the officer does not submit thewritten statement of defencereferred toin
sub-regulation (3) or beforethe date specified for the purpose or does not appear in
person, or through the assisting officer or otherwise fails or refusesto comply with
any of the provisions of those regulations, the inquiring authority may hold the
enquiry ex parte.

(18) Whenever an inquiring authority, after having heard and recorded the
whole or any part of the evidencein an inquiry ceasesto exercisejurisdiction
therein, and is succeeded by another inquiring authority which has, and which
exercise, such jurisdiction, the inquiring authority so succeeding may act on the
evidence so recorded by its predecessor, or partly recorded by its predecessor and
partly recorded by itself.

Provided that if the succeeding inquiring authority isof the opinion that further
examination of any witness whose evidence has already been recorded is necessary
In theinterest of justice, it may recall, examine, cr oss-examine and re-examine such
witness as herein before provided.

(19) (i) After the conclusion of the enquiry report shall be prepared and it
shall contain—

(a) agist of thearticles of charge and the statement of the
Imputations of misconduct or misbehaviour;

(b) agist of the defence of the officer in respect of each article of
charge;

(c) an assessment of the evidence in respect of each article of
charge;

(d) thefindingson each article of charge and the reasonstherefore;

Explanation. If in the opinion of theinquiring authority the
proceedings of the inquiry establish any article of charge different -
from theoriginal articles of the charge, it may record itsfindingson
such article of charge;

Provided that thefindingson such article of charge shall not be
recorded unlessthe officer has either admitted the facts on which
such article of chargeisbased or has had a reasonable opportunity of
defending' himself against such article of charge.

(i) theinquiring authority, whereit isnot itself the disciplinary
authority shall forward to the disciplinary authority the records of
Inquiry which shall include
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(@) gt;ereport of the, inquiry prepared by it under sub-clause (1)
ove;

(b) thewritten statement. of defence, if any submitted by the officer
referred to in sub-regulation (13) ;

(c) theoral and documentary evidence produced in the cour se of
theinquiry;
(d) written briefsreferred toin sub-regulation (16), if any; and

(e) the orders, if any, made by thedisciplinary authority and the
Inquiring authority in regard to theinquiry.

84. Action on the Inquiry report.—(1) Thedisciplinary authority, if it isnot
Itself the inquiring authority may, for reasonsto be recorded by it in writing remit
the case totheinquiring authority for fresh or further inquiry and report and the
Inquiring authority shall thereupon proceed to hold the further inquiry according to
the provisions of Regulation 83 asfar asmay be.

(2) Thedisciplinary authority shall, if it disagreeswith the findings of the
Inquiring authority on any article of charge, record itsreasonsfor such disagreement
ar?d record itsown findings on such charge, if the evidence on record is sufficient for
the purpose.

(3) If thedisciplinary authority having regard to itsfindingson all or any of the
articles of chargeisof the opinion that any of the penalties specified in Regulation
81 should be imposed on the employee it shall, notwithstanding anything contained
In Regulation 85 make an order imposing such penalty.

(4) If the disciplinary authority having regard to itsfindingson all or any of the
articles of charges, is of the opinion that no penalty is called for, it may pass an order
exonerating the officer concerned.

85. Procedurefor imposing minor penalties—(1) Where it is proposed to
Impose any of the minor penalties specified in clauses (a) to (d) of Regulation 81, the
officer concerned shall beinformed in writing of the imputations of misconduct or
mispehaviour against him and given an o ortunit submit hiswritten state t of
defence within specaried period not exceeing a s. The e e9ce statement, If
any, submitted by the officer s be aen into consideration by thedisciplinary
authority before passing orders.

(2) Therecord of the proceedings snhall include

(1) acopy of the statement imputations of misconduct or misbehaviour
delivered to the officer;

(i1) hisdefence statement, if any; and
(il1) theordersof thedisciplinary authority together with the reasonstherefore.

86. Communication of Orders—Orders made by thedisciplinary authority
under Regulation 82 or Regulation 83 shall be communicated to the officer
concer ned; who shall also be supplied with a copy of thereport of inquiry, if any.

87. Common Proceedings.—Where two or more officer areconcerned in a
case, the authority competent to impose a major penalty on all such officer may
make an order directing that disciplinary proceedings against all of them may be
taken in common proceedings and the specific authority may function asthe
disciplinary authority for the purpose of such common proceedings.

~ 88. Special Procedurein Certain Cases—Notwithstanding anything contained
In Regulation 82, 84, 85 the disciplinary authority may impose any of the penalties
specified in Regulation 81 in any of the following circumstances - —

(i) Theofficer has been convicted on acriminal charge, or on the strength of
factsor conclusionsarrived at by acriminal trial; or



88 UPSRTC OFFICERS SERVICE (GEN.) REGULATIONS, 1998 (REG. 89

(1) Wherethedisciplinary authority is satisfied for reasonsto be recorded by
It inwriting that it isnor reasonably practicableto hold an inquiry in the
manner provided in theseregulations; or

(i) WheretheBoard is satisfied that istheinterest of the security of the
Corporation, it isnot expedient to hold any inquiry in the manner
provided in theseregulation.

89. Officer on deputation from the Central or the State Gover nment etc.
(1) Where an order of suspension ismade or disciplinary proceedingsistaken
against an officer, who is on deputation to the Corporation from the Central or State
Government, or other public undertaking, or alocal authority, the authority lending
his services, hereinafter referred toin thisregulation asthe" Lending Authority", E
shall forthwith be informed of the circumstancesleading to the order of his

Euspensi on, or the commencement of the disciplinary proceedings as the case may
e

(2) In thelight of the findingsin the disciplinary proceeding taken against the
officer

(a) If thedisciplinary authority isof the opinion that any of the minor
penalties should be imposed on him, it may pass such ordersin the case as
It deems necessary after consultation with the Lending Authority :

® Provided that in the event of a difference of opinion between the
Disciplinary and the Lending Authority, the services of the officer shall
be placed at the disposal of the Lending Authority.

(b) if thedisciplinary authority isof the opinion that any of the major
penalties should be imposed on him, it should place his services at the
disposal of the Lending Authority and transmit to it the proceedings of the
iInquiry for such action asit deems necessary.

(3) if the officer submitsan appeal against order imposing a minor penalty on
him under clause (a) of sub-regulation (ii) it will be disposed off after consultation
with the Lending Authority :

Provided that if thereisa difference of opinion between the Appellate Authority
and the Lending Authority, the services of the employee shall be placed at the
disposal of the Lending Authority, and the proceedings of the case shall be
transmitted to that authority for such action asit deems necessary.

90. Appeals—(1) An officer may appeal against an order imposing upon him
any of the penalties specified in Regulation 81 or against the order of suspension
referred to in Regulation 78. The appeal shall lieto the authority specified in the
schedule."

(2) An appeal shall be preferred within one month from the date of
communication of the order appealed against. The appeal shall be addressed to the
ApCPeII_ate Authority specified in the Schedule and submitted to the authority whose
order isappealed against who shall forward the appeal together with its comments
and therecordsof the caseto the appellate authority within 15 days. The appellate
authority shall consider whether thefindings arejustified or whether the penalty IS
excessive or inadequate and pass appropriate orderswithin three months of the date
of appeal. The appellate authority may pass order confirming, enhancing, reducing
or setting aside the penalty or remitting the caseto the authority which imposed the
penalty or to any other authority with such direction asit may deem fit in the

circumstances of the case;

Provided that if the enhanced penalty which the appellate authority proposesto
Impose isamajor penalty specified in clauses (e) (f) and (g) of Regulation 81 and an
Inquiry as provided in Regulation 83 has not been held in the case, the appellate
authority shall direct that such an inquiry be held in accordance with the provisions.
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of Regulation 83 and thereafter consider the record of the inquiry and pass such
ordersasit may deem proper.

(3) If the appellate athority decides to enhance the punishment but an enquiry
has already been held as provided in Regulation 83, the appellate authority shall give
a show cause notice to the officer asto why the enhanced penalty should not be

Imposed upon him. The appellate authority shall passfinal order after takinginto
account the representation, if any, submitted by the officer.

91. Review.—Notwithstanding anything contained in these regulations, the
reviewing authority as specified in the schedule, may call for therecord of the case
within six months of the date of the final order and after reviewing the .case pass
such orders thereon asit may deem fit;

Provided that if the enhanced penalty, which the reviewing authority proposes
toimposeisamajor penalty specified in clauses (e), (f) or (g) or Regulation 81 and
an inquiry as provided under Regulation 83 hasnot been held in the case, the
reviewing authority shall direct that such an inquiry be held in accordance with the
provisions of Regulation 83 and. ther eafter consider therecord of thelnguwy and
passsuch orders aliTrirzy deem proper. If the reviewing authority decidesto
enhance the punishment but an inquiry has already been held in accor dance with the
provisions of Regulation 83 the reviewing authority shall give show-cause noticeto
the officer asto why the enhanced penalty should not be imposed upon him. The
reviewing authority snall passfinal order after taking into account the representation,

If any submitted by the officer.

92. Service of orders, noticesetc. Every order, notice and other process made
or issued under these regulations shall be served in person on the officer concerned
or communicated to him by registered post at hislast known address.

93. Power of relax time and condone delay. —Save as otherwise expressly
provided in these regulations, the authority competent under these regulation to
make any order may, for good and sufficient reasons or if sufficient cause is shown
extend thetime specified in these regulation for anything required to be done under
these regulations or condone any delay.

94. Savings. (1) Nothingin these regulations shall be construet as depriving
any person to whom these regulations apply, of any right to appeal which had
accrued to him under theregulations which have been superseded by these

regulations.

(2) An appeal pending at the commencement of these regulations against an
order made before the commencement of these regulation shall be considered and
order thereon shall be made, in accor dance with theseregulations.

(3) The proceedings pending at the commencement of theseregulations snall be
continued and disposed asfar as may bein accordance with the provisions of these
regulations, asif such proceedings were proceedings, under these regulations.

(4) Any misconduct, committed prior to theissue of these regulation which was
a misconduct under the superseded regulations or ordersbe deemed to be a
misconduct under theseregulation.

95. Interpretation.---If any question arisesrelating to the interpretation of these
regulationsit shall bereferred to the Managing Director whose decision thereon
shall befinal. The Managing Director may also issue any necessary clarification in
thisregard.
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SCHEDULE
.SI. Name of Posts Scales of pay Disciplinary | Appellate Reviewing
No Authority/ Authority Authority
Competent
Authority
‘1. | Chief General Manager | Rs. 4100-5300 | Managing |Chairman | Board
(Operations) Director
2. | Central Manager Rs. 3700-5000 | Managing |Chairman | Board
(Operations) Director
3. | Regional Manager Rs. 3100-4750 | Managing |Chairman | Board
Director
4. | Assistant Regional Rs. 2200-4000 [ Managing |Chairman | Board
Manager (Operations) Director
5. | Chief General Manager | Rs. 4100-5300 | Managing |Chairman | Board
(Technical) Director
6. | General Manager Rs. 3700-5000 | Managing |Chairman | Board
(Technical) Director
7. | Deputy Chief Rs. 3100-4750 | Managing |Chairman | Board
Mechanical Engineer Director
8. | Service Manager Rs. 3100-4500 | Managing |Chairman | Board
Director
9. | Assstant Regional Rs. 2200-4000 [ Managing |Chairman | Board
Manager (Technical) Director
10. | General Manager Rs. 3700-5000 [ Managing |Chairman | Board
(Finance) Director
" 11. | Deputy Chief Accounts | Rs. 3100-4750 | Managing | Chairman «| Board
Officer (Audit) Director
12. | Deputy Chief Accounts | Rs. 3100-4500 | Managing | Chairman | Board
Officer (Commercial) Director
13. | Assistant Regional Rs. 2200-4000 | Managing | Chairman | Board
Manager (Finance)/ Director
Audit Officer
14. | Assistant Regional Rs. 2000-3200 | Managing | Chairman | Board
Accounts Officer Director
15. | Assistant Law Officer | Rs. 2000-3200 | Managing | Chairman | Board
Director
16. | Executive Engineer Rs. 3100-4500 | Managiiii | Chairman | Board
| Director
17. | Assstant Engineer Rs. 2200-4090 | Managing | Chairman | Board
Director
APPENDIX - A
(See Regulation 44)
THISINDENTURE ISMADE on the day of one
thousand nine hundred and Eighty BETWEEN
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the Uttar Pradesh State Road Transport Cor poration hereinafter mentioned as (" the

First Party") of thefirst part AND Sri
son of resident of

(hereinafter called as" the Second Party" ) of the second Part, and Sri
son of resident
of (first surety) and Sri

son of resident of

(second surety) (hereinafter collectively referred to asthe Sureties) of thethird part:
WHEREASTHE SECOND PARTY, Whoisservingthe First Ity

as desiresto proceed on study leavefor ap riod

of monthsto prosecute his studies at In
and the First party has agreed to grant such leave on such salary and allowances as

may be admissible under theruleson thetermsand conditions hereinafter appearing;

NOW THISINDENTURE WITNESSESASFOLLOWS:—

1. That the Second Party shall strictly follow the programme of hisstudy at a
recognised institution as approved by the First Party and no subsequent change in the
course of hisstudy shall be made without the prior approval of the First Party.

2. That the First Party will be entitled at any time to terminate the study leave of
the Second Party without assigning any reason ther efor.

3. That on the completion of the course of hisstudy the Second Party shall
submit tothe First Party a certificate on the proper form together with certificates of
Examinations passed or of special duty showing the dates of commencement and
termination of the course, with remarks, if any, by the Instructor.

4. That the Second Party agrees and binds himself to servethe First Party, if so
required, for aperiod of at least three yearsfrom the expiry of hisleave and after

completing his course of study in accordance with the instructions of the First Party
and on a salary considered adequate by the First Party :

PROVIDED ALWAY S and it ishereby agreed that in the event of a breach
of this agreement, the Second Party or the Sureties aforesaid shall bejointly and
severally liableto refund and pay in full to the First Party all the expenses
actually incurred by the First Party on the Second Party in connection with and
consequent upon the study leave herein before mentioned :

PROVIDED FURTHER and al ways-t  theliability of the sureties
hereunder shall not beimpaired or discharged easons of time being
granted or for any forbearance, act or omission of theirst Party or any
person authorised by him (whether with or without ifie-,gonsent or
knowledge of the said sureties) nor shall it be necessary for the Pict Party
to sue the Second Party before suing the suretiesfor amoun  due
hereunder.

AND it ishereby declared. that without prejudiceto any other remedy theFirs
Party may recover all dueshereunder, including recovery charges, asarrears of land
revenue.

IN WITNESS THEREOF the Second Party and the Sureties have executed this
Indenturein favour of the First Party on the d* and year first above written.
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In the presence of
Signed by
the Second Party.

Signed by
the First Surety.

In the presence of

Signed by the
Second Surety.

APPENDI X-B
(See Regulation 66 (3))

PROFORMA
Statement of immovable property on first appointment/for the year
|. Name of Officer (in full)
2. Present post held

3. Present pay
Name of District, Name and details of property Present Value
Sub-division,
Taluk & Village .
In which property Hous ng and Land
is situated other building
| 2 3 5 4
If not in own How acquired Whether by Annual income | Remarks
Name, statein purchase/lease mortgage from the property
whose name, held Inheritance, gift or
& higher otherwise with date of
relationship tothe | acquisition & name with
Company'8§ details of person from
employee whom acquired
5 6 I 8

* In caseswhereit isnot possibleto assessthevalue accurately the approximate value
In relation to present condition may beindicated.
Signature

Date

*Includes short tarm lease also.
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